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IN THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 
OA No. 68 OF 2022  

 

IN THE MATTER OF: 

Raman Sharma 
                                                             ---------------------------- Petitioner 
 

v/s 
State of Haryana and others  
                                                           ------------------------------ Respondents  
 
1. That the Hon’ble Tribunal issued necessary directions to Respondent no. 4 

and 8 on 21.01.2025, which are extremely relevant to OA No. 68 OF 2022. It 

is prime responsibility of the Petitioner Raman Sharma to assist the Hon’ble 

Tribunal in just and proper adjudication of the questions involved in the case.  

 

2. That the Complainant kindly be allowed to submit the facts and established 

law, Practice adopted & procedures adopted for the grant of Licenses by the 

Respondent no. 4 i.e DTCP, Haryana and permissible FAR to control the total 

built-up area of the project, unapproved construction, Open space 

available, Green area of project, Pollution load as on date, total revised 

area from License granted till 1997. The construction project namely Malibu 

Towne is a single project and Respondent no. 4 must have calculated total 

built-up while grant of License no. 15 of 2008. Total built-up area of 204.796 

Acres on 31-01-2008 of the township. Total balance construction in SQM 

after 31-01-2008 of the township.    

 

3. That the construction project namely Malibu Towne was proposed by M/s 

Malibu Estate Pvt ltd & Ors and applied 32 Licenses with plans from 1992 to 

2008. The license no. 15 and 86 of 2008 were granted only after the 

application submitted by the Project Proponent M/s Malibu Estate Pvt ltd 

before the DTCP, Haryana,  All applications were submitted before the 

Director, Town and Country Planning Department Haryana for the approval 

of Layout Plan, Service Plan Estimates, Demarcation Plan, Zoning Plan and 

Part Completion Certificates. The shifting of sites from previous License Land 

to the Land of license no. 15 of 2008 is glaring evidence. The plans containing 

following-;  
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I. Saleable and non-saleable area for whole 204.796 Acres.  

II. Increase of population from 1992 to 2008 after grant of each additional 

license.  

III. Increase of pollution load from 1992 to 2008 after grant of each 

additional license.  

IV. Water supply scheme for whole 204.796 Acres after grant of each 

additional license.  

V. Sewage scheme for 204.796 Acres after grant of each additional license.  

VI. Storm water scheme for whole 204.796 Acres after grant of each 

additional license.  

VII. Electricity scheme for whole 204.796 Acres after grant of each 

additional license.  

VIII. Road network scheme for whole 204.796 Acres after grant of each 

additional license.  

IX. Green area scheme for whole 204.796 Acres after grant of each 

additional license.  

X. Open Space scheme for whole 204.796 Acres after grant of each 

additional license.  

XI. All approvals were taken for whole 204.796 Acres after grant of each 

additional license.  

 

4. That the Respondent no. 4 & 8 did not place the following facts before the 

SEIAA neither before the Hon’ble NGT-;  

I. whether land measuring 24.681 acres was part and parcel of any of the 

earlier licenses granted during the period 1992-1997 before issuance of 

EIA Notification dated 14.09.2006-;  

Evidence – YES land measuring 24.681 acres was not part and parcel of earlier 
licenses granted during the period 1992-1997-; 

A. The Annexure – 2 - Copy of Application Dated – 26-04-2004 by M/s Malibu 
Estate Pvt ltd before the Director, Town and Country Planning Department 
Haryana for the grant of Additional License for land admeasuring 27 Acres 
in Sector 47 & 50, Gurugram.  The 27 Acres land was in nine (9) different 
pieces as shown in the approved Layout Plan and further shown in in 
principal approved Layout plan in 2016 and 2019. In such a situation, the 
License could be obtained only by adding pieces of scattered parcel of land 
to the already allotted licenses. The addition of land parcel of 24. 681 Acres 
raised up to 204. 796 Acres. This EXPANSION of construction project was 
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allowed by various Government Departments like AAOI, MCG, HSPCB, 
HSVP, HSPCB etc.   

B. The Annexure – 1 – Copy of Letter Memo no. 7/16/2006-2-TCP Dated- 19-
12-2006 issued by  the Financial Commissioner and Principal Secretary to 
Government of Haryana, Town and Country Planning Department to the 
Director, Town and Country Planning Department Haryana regarding 
policy for grant of License and change of land use cases.  

C. This policy confirms that minimum 100 Acres of land parcel was required 
for license to develop plotted colony in Gurugram/Gurgaon, hence there 
was no scope to issue license no. 15 of 2008 without any collaboration 
with M/s Malibu Estate Pvt ltd. This confirms land measuring 24.681 acres 
was expansion and addition to License granted from 1992 to 1997.  

D. The Annexure – 3 - Details issued by the office of DTP (P), Gurugram to 
the office of the DTCP, Haryana and STP, Gurugram is contradictory to 
details submitted by Licensee Company M/s Malibu Estate Pvt ltd which 
are submitted before the Hon’ble National Green Tribunal at Page no. 
1538 to 1546.  

E. The Letter memo no. 4687 Dated – 28-04-2015 issued by Executive 
Engineer, HUDA, Division no. 6, Gurugram to M/s Malibu Estate Pvt Ltd.  

F. That the DTCP, Haryana i.e Respondent no. 8 has admitted under point 

no. 11 of the reply dated - 25-02-2025 on page no. 2139 that license no. 

15 of 2008 was additional license, not an independent license.  

 

II. what was the stipulated period within which the residential colonies 

covered under the above said licenses granted during the period 1992 – 

1997 were to be completed;  

Evidence – TWO YEARS – The sub section (2) of section 12 of the Haryana 

Development and Regulation of Urban Areas Rules, 1976,” section 12. Grant of 

licence [Section 3 (3) and (4)].— (2) The licence granted under sub-rule 1) shall 

be valid for a period of two years from the date of its grant during which period 

all development works in the colony shall be completed and certificate of 

completion obtained from the Director as provided in rule 16.”  

And ,”section 13. Application for renewal of license [Section 3(4)].— In case a 

colonizer fails to complete the development works within the period specified 

in sub-rule (2) the rule 12 for the reasons beyond his control, he may apply to 

the Director for the renewal of licence in form LC VI at least thirty days before 

the expiry of the licence and the said application shall be accompanied by” :-  

A. The documents submitted before the Hon’ble National Green Tribunal at 

Page no. 1943, 894 to 896, 902, 926, 939 to 951, 1018 to 1025  are 
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documentary evidence confirming defective, insufficient and incomplete 

services causing violation of all part completion certificates by 

Respondent no. 8.  

B. The respondent no. 4 has neither confirmed the completion of services as 

per approved service plan estimates nor issued the COMPLETION 

CERTIFICATE till date for successful placement of services.  

C. The copy of letter Memo no. DTP(G)/2024/10121 Dated-07-11-2024 

issued by the DTP(P), Gurugram to Sr. Town Planner, Gurugram annexed 

on Page no. 1943 confirming serious violations and defects in services.  

D. Each Part completion certificates contains conditions for the stipulated 

period within which the residential colonies covered under the above said 

licenses granted during the period 1992 – 1997 were to be completed.  

E. That the DTCP, Haryana i.e Respondent no. 8 has admitted under point 

no. 5 of the reply dated - 25-02-2025 on page no. 2136 that licenses were 

granted for 2 years.  

F. That the DTCP, Haryana i.e Respondent no. 8 has ignored the provisions 

placed under section 13 of the Haryana Development and Regulation of 

Urban Areas Rules, 1976, “Application for renewal of license [Section 

3(4)”] under point no.11(ii) of the reply dated - 25-02-2025 on page no. 

2140 that licenses were granted for 2 years.  

 

III. whether residential colonies covered under the above said licenses 

granted during the period 1992 – 1997 had been completed before 

grant of license no. 15 of 2008- if not what is the extended completion 

period of the residential colony not so completed;  

Evidence – NO the project was not completed as conditions of part completion 

certificates granted under the provisions of subsection 3(a)(iii)of Section 3 of 

the Haryana Development and Regulation of Urban Areas Act, 1975 and Section 

5, 11 (I)(d) and 16 of the Haryana Development and Regulation of Urban Areas 

Rules, 1976  –  

A. The documents submitted before the Hon’ble National Green Tribunal at 

Page no. 1030, 1943, 1947, 1949, 1950, 1490, 1495, 1497, 1499, 1502, 

1503, 1504, 1507, 1513, 1516, 1517, 1518, 1521, 1931, 1932, 1933, 1934, 

1945 are documentary evidence confirming correct status of project.  

B. The erroneously granted part completion certificates as mentioned on 

page no. 1489, 1490,  
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C. The document annexed at page no 1495 confirms that till 2011, there was 

no disposal and treatment mechanism for SEWAGE and STORM WATER.  

D. The document annexed at page no 1516 & 1517 and 940 to 951 confirms 

that till date Service road is neither constructed nor transferred to the 

Municipal Corporation despite the Orders of all the offices of Town & 

Country Planning Department Respondent no. 4. The land for Service road 

is not available at site. This fact alone is sufficient to decide the status of 

all Part Completion Certificates issued under abuse of power.  

E. That the DTCP, Haryana i.e Respondent no. 8 has admitted under point 

no. 8 of the reply dated - 25-02-2025 on page no. 2137 that Part 

Completion Certificates were granted only for the services.   

F. That the DTCP, Haryana i.e Respondent no. 8 has admitted under point 

no. 9 of the reply dated - 25-02-2025 on page no. 2138 that Part 

Completion Certificates were granted only for the services. The services 

were not completed when Part Completion Certificates were granted. The 

documents annexed at page no. 906, 908, 919, 937 to 951, 1018, 1019, 

1020, 1021, 1022, 1024, 1029, 1030, 1486, 1495, 1499, 1502, 1507, 1511, 

1516, 1517, 1518, 1539, 1521, 1932, 1933, 1934, 1939, 1940, 1941, 1943, 

1947, 1949 to 1956 are sufficient documents to prove that services were 

not laid according to approved layout plan and Service Plan Estimates.   

G. That it is also pertinent to mention, the augmentation of services were 

not done after the grant of new additional license as more land, 

construction and population was increased.  

 

IV. whether respondent no. 8 filed separate applications for modification of 

layout plan/zoning plan of residential colonies covered by separate 

licenses alongwith separate modified layout plan/zoning plan or filed joint 

application with composite layout plan and zoning plan compositely 

modifying all layout plans/zoning plans in respect of all the residential 

colonies covered by licenses granted during the period 1992-1997 

alongwith residential colony covered by license no. 15 of 2008;  

Evidence – Documents submitted before the Hon’ble National Green Tribunal 

at Page no. 1950, 1483, 1489, 1490, 1495, 1947, 1018, 1032, 1932, 1949, 1495, 

1499, 1503, 1506, 1507, 1510, 1516, 1517, 1525 to 1534, 1538 to 1546, 1949 to 

1956 are documentary evidence to prove that separate applications filed for 

modification of layout plan/zoning plan of residential colony.  

2181



8 
 

A. There was separate applications for modification of layout plan/zoning 

plan of residential colony for separate licenses alongwith separate 

modified plans. After issuance of every license, joint application with 

composite layout plan and zoning plan compositely modifying all layout 

plans/zoning plans in respect of all the residential colonies covered by 

licenses granted during the period 1992-1997 alongwith residential 

colony covered by license no. 15 of 2008 was submitted and issued by 

DTCP, Haryana to M/s Malibu Estate Pvt Ltd.  

B. All approved Layout Plan, Demarcation Plan and Zoning Plan approved 

compositely modifying all layout plans/zoning plans in respect of all the 

residential colonies covered by licenses granted during the period 1992-

1997 alongwith residential colony covered by license no. 15 of 2008.  

C. All Service Plan Estimates, Part Completion Certificates were also 

approved compositely modifying all layout plans/zoning plans in respect 

of License Colony covered by licenses granted during the period 1992-

1997 alongwith residential colony covered by license no. 15 of 2008.  

 

V. What is land area of the respective residential colonies developed and 

what is built up area of buildings/constructed projects covered by licenses 

granted during the period 1992-1997 and license no. 15 of 2008 

respectively; 

Evidence – Documents submitted before the Hon’ble National Green Tribunal 

at Page no. 897 to 900, 1490, 1491, 1521, 1538 to 1546, 1939, 1943, and 1957 

are documents confirming plot measurements of Construction Project 

developed. Total built up area of buildings covered under licenses granted 

during the period 1992-1997 and license no. 15 of 2008 respectively.  

A. The Respondent no. 4 did not place the facts and figures of built up area to 

protect the fault and erroneous permissions to Licensee Company.  

B. The balance built up of licenses granted from 1992 to 1997 which was carry 

forward after the grant of license no. 15 of 2008 and same was added to 

the total built up area planned for the land  under license no. 15 of 2008 is 

yet to come before the Hon’ble Tribunal to decide this issue.  

C. Why Completion Certificate is not issued or why denied thrice by the DTCP, 

Haryana.  

  

VI. Whether respondent no. 8 took all licenses for townships and area 

development project/residential colonies for sale of plot by it on which the 
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buildings were to be constructed by the purchasers- if so what is the 

respective township/development project area developed by respondent 

no. 8;  

Evidence – The licenses granted under the provisions of the Haryana 

Development and Regulation of Urban Areas Act, 1975 and Haryana 

Development and Regulation of Urban Areas Rules, 1976-;  

A. The Respondent no. 8 has admitted on page no. 782, part of reply dated-

24-07-2023 submitted PARTLY FACTS before the Hon’ble National Green 

Tribunal about the construction of buildings, offices, shops, apartments, 

floors, community buildings and sale of the same.  

B. The Plots were sold in violation of in variation of size from approved 

category.  

C. The plots planned for Community buildings on non-saleable land under 

the category of open space and green area were sold to third party and 

presently under commercial use.  

D. The violations of Layout Plan approved in 2008 is still not compounded by 

the DTCP, Haryana, hence all approvals stand null and void.  

E. The violations of Layout Plan approved in 2016 and 2019 are not 

compounded by the DTCP, Haryana, hence all approvals stand null and 

void.  

F. The services were laid by Respondent no.8 and checked & approved by 

the HSVP.  

 

VII. whether respondent no. 8 took any of the licenses for building or 

construction projects for sale of building/constructed projects by it for 

occupation by the purchasers- if so what is the built up area of the 

buildings/projects constructed by respondent no. 8; and  

A.  Project Proponent was responsible to develop constructed project 

under the law applicable and Environment clearance should be obtained 

before the start of development of township, which was not obtained.  

B. Construction of all services by project proponent is a fact and same were 

still not completed.  

C. The DTCP, Haryana did not place the detail of Services constructed by 

project proponent alongwith buildings.  

 

VIII. Whether any building or constructed project under license no. 15 of 2008 

exceeds exempted built up/constructed project area and due to being 4 
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within the ambit of EIA Notification dated 14.09.2006 required EC and 

whether EC has been obtained for the same or not; 

Evidence – YES –Document annexed as Annexure – 4-A copy of letter memo no. 
DTP(G) 2018/5862 Dated – 01-06-2018 issued by the District Town Planner (P), 
Gurugram to the Sr. Town Planner (P), Gurugram confirming Sanctioned F.A.R in 
tune of 22728.864 SQM for building of Higher Secondary School situated in 
Sector – 50 under license no. 15 of 2008. Land parcel under license no. 15 of 
2008 are scattered at nine (9) different locations in and around of all the licenses 
granted to Respondent no. 8 i.e M/s Malibu Estate Pvt Ltd & Ors by the 
Respondent no. 4 i.e the DTCP, Haryana. High School constructed on the land 
under license no. 15 of 2008. Part Occupation Certificate issued by the Sr. Town 
Planner, Gurugram vide Memo No. STP(G)/2018/6040 Dated-19-07-2018 to 
Dhanpat Rai Memorial Bal Vikas Shiksha Society confirming part construction of 
Sanctioned F.A.R in tune of 22728.864 Square Meter for the building of Higher 
Secondary School situated in Sector – 50 under license no. 15 of 2008. 

 
5. That as per letter dated 23.10.2024 sent by Director, Town and Country 

Planning, Haryana to the SEIAA, Haryana, respondent no. 8-M/s. Malibu 
Estate Pvt. Ltd. was granted licenses no. 71-75 of 1992, 04-08 of 1993, 15- 19 
of 1994, 04-08 of 1995 and 36-46 of 1997 for residential colonies measuring 
180.115 acres before issuance of EIA Notification dated 14.09.2006 and 
license no. 15 of 2008 for residential colony measuring 24.681 acres was 
granted to respondent no. 8 after issuance of EIA Notification dated 
14.09.2006. The SEIAA, Haryana has passed the Order dated 24.10.2024 on 
the ground that area under license no. 15 of 2008 was part and parcel of the 
Project and that a composite lay out plan and zoning plan was sanctioned by 
DTCP, Haryana including modification in the area or earlier zoning plan.  
 

It is prayed to accept the reply with all contents mentioned alongwith 

documents annexed.  

 

With Regards  

 
Raman Sharma  

Complainant of OA-68-2022  

Raman Sharma Vs State of Haryana 
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Annexure – 1 -  
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Annexure – 2 -  
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Annexure – 3 -   
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Annexure – 4 -  
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Annexure – 4-A -  
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Annexure – 4 – B -  
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Annexure – 5 –  
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Annexure – 6 – Latest Demarcation of Malibu Towne conducted by the 

DTP (P), Gurugram in 2024.  
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